[19 August, 2004] RAJYA SABHA

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

SHRI KALRAJ MISHRA (Uttar Pradesh): Sir, | lay on the Table a
copy each (in English and Hindi) of the following Reports of the Department-
related Pariiamentary Standing Commitiee on Rural Development (Fourteenth
Lok Sabha):-

)] Third Report on Demands for Grants (2004-2005) of the

Department of Rural Development (Ministry of Rural
Development); and

(il) Fourth Report on Demands for Grants (2004-2005) of the
Ministry of Panchayati Raj.

MATTERS RAISED WITH PERMISSION
Allaged killing of Telugu Desam Party workars in Andhra Pradesh
MR. CHAIRMAN: Now, the Calling Attention Motion...
DR. ALLADI P. RAJKUMAR {Andhra Pradesh) : Sir, we had given a

MR. CHAIRMAN: You can speak for two minutes...(nterruptions)

SHRI JIBON ROY {(West Bengal) : Sir, will | ba allowed to raise the
matter reiating to the E.P.F. interest rate? | have given a notice to you...

MR. CHAIRMAN: That would be a full-fladged discussion.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesn): Sir,
Postpoll viclence in Andhra Pradesh is still continuing. Twenty-four party
leaders/workers have been killed in Andhra Pradesh ...(Interruptions)...

SHRI VAYALAR RAVI (Kerala): What is this?

MR. CHAIRMAN: You kindly sit down ...(Interruptions)..| have
allowed him ...{Interruptions)...| have allowed it.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, you wera kind
enough to allow me to raise this issue. Sir, 24 people have been killed and
120 vilages have been affected. People have left the villages out of fear,
and continuous murders are taking place especially in Anantapur,
Yestorday, our party had sat on dhama in Anantapur. More than one lakh
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people had gathered there. Look at the high-handedness of the * hon.
Ministers of Andhra Pradesh; ‘. This matter was brought {0 the notice of
the hon. Prime Minister when he had visited Hyderabad on the 1% of July.
But nothing has happened. Thereafter, we had raised this Issue in this
august House; you were very kind in allowing us to raise the issue. On 16"
July...

MR. CHAIRMAN' That is right. Okay.

SHRI RAVULA GCHANDRA SEKAR REDDY: Sir, this is very
important. ...Anterruptions)...

. yaf) @, vogmy | W AR wd 9 B o der IR ey
® e ¥ fag & ffae v so 7% e wwd £ 5 anw y ot o ok €
T Ao W ERet 9X AT o 9% wEr ¥ aor O law and order Ryqueer
1 So, kindly listen to us.

SHR!I RAVULA CHANDRA SEKAR REDDY: Sir, when the matter
was raised in this august House, the hon, Home Minister was present in the
House and he had assured in your presence that necessary protection
would be extended to those people who were under threat. Nothing has
happened. They are continuing with thelr tactics and killing the people,
threatening them, coercing them and using all sorts of third-degree methods
to lure them into their party. | seek your protection, Sir. ...(Interruptions)...

sfterft g Wy (STRiES) @ WY, e TR 9w R aE Amen wee ¥
O orl

off wramafdy : =i, e v 9o an)

Aol g W W, W A A AR @ wiew e & e
o | ...(Eaear)... -

SHRI VAYALAR RAVL: Sir, | am on a point of order.

MR. CHAIRMAN: First, let him fimish. ...JInterruptions)... First, let
him finish. ...[ntsrruptions)... Please. Do not interrupt. Let him finish.
..(Interruptions)... | will not allow. Let him finish. ...{Interruptions)...

* Expunged.
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sit ow. W, sEefrT (FREE) W, ¥ W wEwr @ e T4 2 <R
&) .. .(omaE)...

1. o) ). TR W, e s fiftrey oft amone R &
%, I% uy "rgw kL (eeeTr).

MR. CHAIRMAN. Let him speak.
SHRI VAYALAR RAVI Sir, .

MR CHAIRMAN Plsase take your seat ..(interruptions). . Please
take vour seat. ...(nterruptions).. Let him finish. ...{Interruptions)...

DR. ALLADI P RAJKUMAR We know what type of parsons you
are

MR CHAIRMAN You finish . (inferruptions)...You finish #
{Imterruptions) ..

DR ALLADI P RAJKUMAR In what way i he concerned, Sir?
.. (imerruptions) .. People are being kifled. You have no nght to talk like
this

SHRI RAVULA CHANDRA SEXAR RECDY Sir, by interfering and
obstructing my submssion, he 15 sending wrong signals to the people back
home It 1s a sort of encouragement to the people belonging to the
Congress Party to continue these types of activities Sir, we had requested
you for fixing a date for discussion on this matter | request that the matter
should be brought to the notice of this House immediately and taken up for
discussion Sir, an assurance from the Government side should come that
every party worker of TDP will be protected. They are under threat.
(Interruptions) Sir, this 1s very important. We had sat on a dgharns
yvesterday. (interruptions) .

IMR DEPUTY CHAIRMAN i the Chaur]

DR. ALLADI P RAJKUMAR Sir, the Chief Minster of Andhra
Pradesh had given an assurance on the floor of the Assembly that they
would prowde security. So far, 200 TDP Ieaders have apphed for provigion
of secunty. None of them have been given any secunty. Not only that, Shrt
Shivra) Patip had also given an assurance in this very House on 16" July.
So far, no security has been given. Ws request you...

MR DEPUTY CHAIRMAN You have brought this matter to the
notice of the House. .. {interruptions}...
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DR. ALLADI P. RAJKUMAR: Sir, at least from the Centre, provide
security. There ig also a threat to our leader, Shri Chandrababu Naidu.

MR. DEPUTY CHAIRMAN: Mr. Rajkumar, you have brought it to the
notics..,

DR. ALLADI P. RAJKUMAR: Sir, kindly listen to our agony.

MR. DEPUTY CHAIRMAN: You have brought the matter to the
notice of the Chairman...

DR. ALLADI P. RAJKUMAR, | want a rulng from the Charr.

MR. DEPUTY CHAIRMAN: What ruling do you expect from the
Chair?

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, we expect two
things from the Chair. First is the fixing up of the date.

MR. DEPUTY CHAIRMAN: The Chairman has promised that it will
be taken up for discussion. The Government will take notice of your
concerns...

SHRI RAVULA CHANDRA SEKAR REDDY: In the meantime, let the
Government assure the people that they will be protected...

MR. DEPUTY CHAIRMAN: The Government has taken notice of
this. ...fInterruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, the Pariamentary
Affairs Minister can assure the House.

MR, DEPUTY CHAIRMAN: Law and order is a State subject. The
Government can take notice of it. ...{intarruptions)..,

DR. ALLAD! P, RAJKUMAR: The State Government has failed, Sir.
it has totally failed. .../Interruptions)...

sitret g wr ;. w7, fioe A o aw few aEi et o O @w wenfy
Mmool Asladmmgd v wasTd
ot g1 ax 16 v[Ed ¥ o ¥ aw A B9 RS ¥ wicw ar gF whr oY
o P & vty ai ¥, % R ¥ e A wew B Rvaw F o ol %
¥ =y wew amd €| % g wieE 3 79 gAn ooft v gat w07 7Bt F eewy
g o ¥ 98f 3 A & e wedte ad &) e o ww # v &, e
o & Fdmal g AR W@ ¥ (amears).. 3ot get o o =Ry &)
().
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DR. ALLADI P. RAJKUMAR: More than one Ilakh people
participated in that dharna. Sir, not only that ...Interruptionsy)...

MR. DEPUTY CHAIRMAN: Please speak one-by-one. If all of you
speak together, then how will | know what you are speaking? Now, she is
speaking. Then, you can speak ...(Inferruptions)...

sielt g wewr ¢ WY, # Ao ax wEem w fy s P ¥ oh
Ty v ¥, g 99 W F oo S o) 57 W Rew ¥ g f w e alw
WHR B g% v or % 5 ¥ s o R W aeri e, e g
Tt & afiw 18 gk F aF arwret 3 ¥ w5 v g A, et =
g T ficht 41 Al ahest ot ot e F §) Tw e ¥ R e i
B9 Ot Y 8 ol B AR werlly v A 9E e A w

DR. ALLADI P. RAJKUMAR: Sir, the Home Minister had given an
assurance in this Housa that the Government would provide Ssecurity.
Nothing has been done in this regard. ...dnterruptions)...

MR. DEPUTY CHAIRMAN: The Government has taken note of it,
and they will take the necessary action.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, more than one
month has passed. ...(Interruptions)...

SHRI BALBIR K. PUNJ {Uttar Pradesh) : Mr. Deputy Chairman,
Sir, ...

MR. D=PUTY CHAIRMAN: One minute, Mr. Punj. Let him speak.

SHR! NILOTPAL BASU (West Bengal) : Sir, { have nothing to
contribute to what issues hon. Members are raising. But, yesterday also, |
raised this procedural question that it is a long-standing convention of this
House that on the day of the Calling Attention, no other matter will be taken

up. Now, my point is, are we abandoning that convention?

SHRI RAVULA CHANDRA SEKAR REDDY: The hon. Chairman has
given us the permission to raise this issue. ...fInterruptions)...

DR. ALLADI P. RAJKUMAR: You are questioning the decision of
the Chairman. ...{Interruptions)...

SHR! NILOTPAL BASU: | have nothing to say about the decision of
the Chairman, | am not casting any aspersion on the decision of the
Chairman. My question is, are we abandoning that convention?
-« {interruptions}...
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MR. DEPUTY CHAIRMAN: Mr. Niotpal Basu, please sit down.
..{interruptions)... One minute, Mr. Rajkumar, you have taken the permission
of the Chairman just to raise this matter and not for a decision. You have
raised the matter. The Chairman has allowed you to raise this matter. You
have taken up the matter in the House, and the House is aware of it. The
Government has taken note of it. We can discuss it later. ...fInterruptions)...

DR. ALLADI P. RAJKUMAR: Sir, | am raising only one question.
..(Interruptions)... The hon. Home Minister had given an assurance in this
House. What is the outcome of that assurance? ...Jnterruptions)...

SHRI S.5. AHLUWALIA: What is the outcome of that assurance?

MR. DEPUTY CHAIRMAN: You have menticned it and the
Government will find it out. Now, we take up the Caling Attention Motion.
Shri Sanjay Nirupam has to call the attention of the Minister
...fInterruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, no action has been
taken on that. On 16" July, the matter was taken up in this House. Please
fix Monday as the day for discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will discuss it in the Chairman's
Chamber. Shri S8anjay Nirupam has to call the attention of the Minister.

SHRI BALBIR K. PUNJ: Sir, you had-given me the permission to
speak on this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; it will be taken up at 2 o'clock.
AW, sy FET T o1 f¥ A F 3 w9 ang T raise HOY . (EEE)...

SHRI BALBIR K. PUNJ: Please allow me to speak on that.

MR. DEPUTY CHAIRMAN: No, no; tha Chairman had aliowed only
Mr. Rajkumar to speak on that.

SHRI BALBIR K. PUNJ: Sir, you allowed Mr. Nilotpal Basu,

MR. DEPUTY CHAIRMAN: No, no. He raised a procedural point.
~..{interruptions)... | did not allow him.

DR. ALLADI P. RAJKUMAR: Sir, | want a direction from the Chair
on this. What is the response of the Government, in this regard? This issueg
was raised in this House on 18" July, and the Home Minister had given an
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assurance in this House, A month has passed and nothing has been done
to provide secunty to our party leader

MR DEPUTY CHAIRMAN Mr. Rakumar, you were allowed only to
mention 1t. You have mentioned it. The Government will find & out Shn
Sanjay Nirupam has to call the attention of the Minister

oft Ty e (RRRTsy) ¢ ITaRy o, & aga s g e g9 g
HIferT 3T W qrem & fov sl 4, A ss wa e Y R d |7 4
X draRey N @1 orere fvar T & L (S,

2R Iuemfey - A, fEe o off, gF T (s
off sorg fregw . pmafr Y, o Rwg aoft wer =t ganr £ L (aEEm).

sft Srevmafy - amoar garwr ¥ AT sYe W @em ¥ ferd
....(TTaT)....

*ft Wy Prowy . Sife ot ¥ fiwg w arr & ofa, anft a7 a7 ey
e T gam &) .. ().,

sft SRy ;. 2T, TF T kv Tl T ... (EEer)...

i 4o Froww . Al o), a7 Reg ol o = s gam X
..(TEF)... TR FEITHY o &1 SR 77 e oy 7 e e Aty wEw s
B %A A HHY ATS! HATR GfRT . (WEyE)... 3 feY @ 59 6eT ¥ AN
T Aifey % 9w aravew off 7 . (=)

MR, DEPUTY CHAIRMAN: Please go back to your seat.
fnterruptions)... | have now allowed you to cal the attention of the
Minister. | have not allowed you to speak on this issue. No, no
WInterruptions). . I you don't speak on the Caliing Attention, then | will call
the next speaker to call the attention of the Miruster . (inferruptions)...

SHRI S S AHLUWALIA: Sir, we want o know the response of the
Government in tius regard. ...{Interruptions)...

SHRI MOTILAL VORA (Chhatisgarh) - Sir, you have called hs name
for the Cail Attention ...{nterruptions)...

SHRI JIBON ROY it cannot be allowed every day
..{imterruptions)...

MR DEPUTY CHAIRMAN: Mr Nwrupam, | have called your name
for Call Attention ...(Interruptions)... You cannot raise some other issue.
(Irterruptions) ..
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oft dorg Frow :  Igamafy off, O% o g Tl .. (arEE)...
oY, v siarll (Bew) . aw o wY o R, W7 L(amue)...

ot suewafy | @ mw gem ar? ..(wEaE).. AT AN BTE I
. (ETET)... HiffT ¥ g3 ouR www g ¥ (). AR Ot Oy (ST

sht gu.w. anxgaiftrar Y ¥ gE wRT T o7 fF get ov Swwt Swen
A7l .. ().

ot Suwnefy : g% Tt A ol .. (ST, A ¥ A ().
st .o, armyaforar ;e R waw £ (s
it worg Prowt : w ... (saaar)...

Mt Suwmmfy amw 4fdv, Let us take up the Call Attention.
..{interruptions)...

it dorw Proww : T, v AR gt W udt 8 oft o sl o uw W
wftey & Ny rl . (SRe)...

it Ioaafr :  and TEt g s T SaT Wt Mr. Nirupam, | have
called your name for Call Attention. ...(Interruptions)... &fag & wRT ¢ # ang
fewra ww Uy #1 ..(=maH).. You cannot raise some other issue.
.{interruptions)... 18 it not important for you? .. /Intérruptions)... 18 this nat
mportant? ...(Interruptions)... it is an on-going matter. ...{Interruptions)...

Y. Ay o) : W, aw e g Wt wren wid) L (ErEe)...
st guemiy : aw o s g ¥ (S

sl g R W R 9 IR L (arr)... et @ aeed
(ST, ., ST .. (SET). .

of) gueamafy : O Y sy i & L (e .
3} o YR S (RIS ¢ WY, .. (SaET)..

st gashe &, BTPT (RETIY) ¢ WY . (ST)...

MR. DEPUTY CHAIRMAN: Please go back to your seats.
~(interruptions)... Please go back to your seats. ...(Interruptions)...

ot . oW e | AEiey ... (). .
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MR. DEPUTY CHAIRMAN: Please do not do it. ...(Interruptions)..
The whole country i3 watching ...(nterruptions).. Let us not do .
.{Interruptions)...

sft oy Yo ey - §Y, L L(E)...

oft v ¥, BIPY . WY .. (armE).
MR. DEPUTY CHAIRMAN: The House 1s adjourned till 2.00 p.m

The House then adjourned at eighteen minutes past tweive of the Clock.
The House re-assembied after lunch at two of the clock.
IMR. DEPUTY CHAIRMAN in the Chair)
RE. VEER SAVARKAR'S PLAQUE

MR. DEPUTY CHAIRMAN Woe shall take up Caling Attention  Shr
Sanjay Nirupam.

SHRI VAYALAR RAVI (Kerala) Sir, | am on a point of order. Rule
No. 180 (5) says, "The proposed matter shall be raised after the guestions
and laying of papers, If any, on the Table and before any other item in the
list of business is taken up and at no other time during the sitting of the
Council.® My point is this: nghtty after ali the papers are lad in the House,
Mr. Deputy Chairman, you were good enough to call our hon. Member, Shri
Sarjay Nirupam to move the Calling Attention. Sir, instead of moving the
Calling Attenton the hon. Member went to some other subject. According
to the rules, no such issue can be raised Rules and conventions of the
House are very well known t0 you and to everygne of us. Unfortunately,
instead of moving the Calling Attention, the sama hon. Membear went to
some other subject. Then the House was adjourned and then after
adjournment, again it reassembled. Is i not purely violation of rules
because once his name has been calied, the hon. Member never moved the
motion of the Calling Attention, then, how can you repeat it agan? This 1S
my point of order.

SHRI 8. 8 AHLUWALIA {Jharkhand) . Mr Deputy Charrman, Srr,
the hon. Member has raised this 1ssue of Caling Attention. These rule
books are for the normal functonng of the House, or, for normal
conditions. | totally agree with 1t

209



